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Applicant {Dr. Kamal Taori) had joined India
Administrative Service in the year 1868. It
contended +that on bifurcation of the State of U
Pradesh, he was allotted the cadre of Uttaranchal.
was selected on central deputation in the rank
Additional Secretary and joined the post of Advisor
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Affairs. The applicant has alleged to have received a
Office Memorandum dated §.7.2000 secking explanation
of the applicant +to the allegations of failure +to
discharge his bounden duty in sanction of financial
assistance in the case of BSharad Shanti Welfare
Centre. The applicant had sent a reply to the same
and the main grievance of the applicant is that he has

not been considered for the post of Secretary to the
Govt. of India because of pendency of_the above said
Office Memorandum dated §.7.2000.

2. At this stage, when the rights of +the the
respondents are not likely to be affected, we deem it
unnecessary +Gto issue a show ca:se notice before
deciding/disposing the present application. With
regard to Office Memorandum dated 6§.7.2000, to which
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